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deard Shri P 	 .i c'uu1 

for the applicant and Shri Abse, learned 

Sr.Standing Counsel for the Respondents and 

rused the materials available on record. 

Shri K,.G1iosh (applicant) has file' 

this Original Application seeking directL 

to Resr,ondents (7) - rtjou11rl7 !.es • 'To .2) c 
under 

COj 
QL cornmunicati.on made by the 
Income Tax Officer, Ionjhar/d1. 
Commission3r, Income Tax, 
Rourkela Range, Rourkela basing 
on the remarl in connection 
with applicant's ACR for the ye.. 
1995-96; 

Copies of representations on t. 
said communications; and 

order of the ddl.  Comm issioner 
of Income Tax, Rourcela Range, 
Rourkela on applicant's 
rcpresentation 

22.07.02 

, j."V —,r? te ~- o--t-e/ 

The parties are absent 
on call. Nosteps.taken 
by them to file counter. 
Therefore, put up before 
the Bench for further 
orders. 	21 
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The applicant has fLirLher suitted 

tha ie aproached the Respondents for supply 

of copies of those communications as tise 

were misplaced by him during super cyclone, 

which affected life in this part of the 

country. He had approached the Respondents 

in this regard vide his letler dated 13.11.2001 

(.nneure-2) The Respondents informed him 

v ide the ir 1 e tte r d a ted 8 • 5.2002 (Jnne xure- W 2) 

that they had tan up the matter with Central 

3oard of Direct Tas for clarification 

whether the request of the applicant could 

be acceded to. After receipt of the clariTic:Lr 

they have further stated, thapp1icant 

request for sup1y of copy would he corsidoreci. 

Since then the matter has remained 	in 

correspondence and in the meantime, Lhe 

applicant has filed this O.* seeking direction, 

as referred to earlier. 

It reveals from the submission made 

by the Respondents under ArinexureR/2 that the 

matter is pending clarification from the Central 

3oard of Direct Tas for about a year. This 

delay in communication has resulted in this 

litigation which could have been eroided by 

the Respondents themselves • As the applicant 

has as1d for copies of correspondences made 

between the Respondents and him on the ground 

that 1 has lost these documents during super 

cyclone, which hit Bhubarieswar and that be ing 

a fact of life, the Respondents should have 

no problem in acceding to the request of the 

applicant in no time. in the said premises, 

I direct the Respondents(Res.No.2) to rtia} 

available tL coeieS of documents as listed 

in the 0 .A ithin a eriod of 30 (thirty) 

days from the date of receipt of copies of 

L.his order. 

The 0 .. is disposed of 


